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FIFTY-SEVENTH REPORT

l,theChairmanoftheCemmitteeonPﬂvatel(unbm Bills and

% been authorised by the Commitiee to presont the
Report on their presentthisﬁnymthmpott.

2. The Committee met on the 6th January, 1976 for—

L Examination of the following Constitution (Amendment) Bills
under Rule 294(1) {a) of the Rules of Procedure:—

(1) The Constitution (Amendment) Bill, 1975 (Amendment
of article 324) by Shri Madhu Limaye.

(2) The Constitution (Amendment) Bm, 1975 (Amendment
of articles 74 and 163) by Shri C. K. Chandrappan.

{3) The Constitution (Amendment) Bill, 1975 (Amendment of
article 324) by Shri C. K. Chandrappan.

(4) The Constitution (Amendment) Bill, 1975 (Amendment of
articles 81 and 82) by Shri C, K. Chmdnppm

(5) The Constitution (Amendment) Bill, 1975 (Insertion of
new article 342A) byShﬂc.KChnndnppm.

IL Further examination of the Constitution (Amendment) Bill,
1975 (Amendment of article 79 and omission of article 80, etc)
hyShnC K. Chandrappan under rule 264(1) (a) of the Rules

of Procedure, consideration of which was postponed at the

sitting of the Committee held on the 8th May, 1878,

Exemination of Constitution (Amendment) Bills

3. The Members-in-charge of the Bills were invited to attend the sit-
ting. Shri C. K. Chandrappan attended.

4, The Committee considered the Bills and arrived at the following
findings as a result of their examination of the Bills: —

) Findinge of the Committee

(1) The Constitution (Amendment) 1975 (Amendment
)mm)by&ﬁmmmw ¢ o

mnm:gbtoaxhendarﬁch&{ofthe@nmmﬂnnwiﬂ:nm

by the President on the advice of a Selection Board consisting of the
leader of the Government P i Lok Sabha and the leader of opposi-
tion and the Chief Justice of

Report
Limaye might not be permitted to introduce the Bill the Thirteenth
Session as it attracted rule mshcethequaumnkeddmmuwumh-
tantially identical to the raised in the Constitution (Amend-
gﬂlm (Amcnduunt article 324) byShrlR:P’ Ulﬂnnmu,
mutbn
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consideration of which was
d‘nring umnedmonthe?th)(arch,lm

[P.T.O.
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As Shri Madhu Limaye's Bill does not attract rule 338 now, the Com-
mittee, after considering all aspects of ummmtu

Tbe Constitution (Amendment) Bill, 1975 (Amendment of
(z)mla’uwdl&)by&ﬁc.&w

The Bill seeks to restrict the size of the Council of Ministers at the
Centre and in the States to 10 per cent of the strength of the House of
the People and the Legislative Assemblies of the States respectively.

(3) The Constitution (Amendment) Bill, 1975 (Amendment of
article 324) by Shri C. K. Chandrappan.

The Bill seeks to amend article 324 of the Constitution with a view to
provide that the Election Commission shall consist of the Chief Election
Commissioner and two Election Commissioners, whose tment shall
be made by the President on the recommendation of Houses of
Parliament, and that who are Government officials or retired
Government officials be ineligible for such appointment. It also

After all aspects of the Bill, the Committee recommend
gﬁtﬂuh&mbu- ght be permitted to move for leave to introduce the

4) The Constitution (Amendment 1975 (Amendment
”ma:mmwmciw o

The Bill sesks to amend articles 81 and 82 of the Constitution with a

After all aspects of the Bill, the Committse recommend
mmmmdbmhﬂuwmmm

(3 The Constitution (Amendment) Bill, 1875 (Insertion of new
article 342A) by Shri C. K. Chandrappan

The Bill seeks to amend the Constitution with a view to provide for
the appointment the President of a Special Officer for women who
shall investigate matters relating to the safeguards provided for
women under the Constitution and shall report to the President, who
shall cause the report to be laid before Parliament.

After all aspects of the Bill, the Committee recommend
%mnmgﬁxummwmmxmwmmm
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'me'commne uamxmuonoithecmmﬂm
(Amendment %ngﬂlmg of article 79 and omizsion of arti-
cuao Chandrappan. The Bill seeks to amend the

onwithavicwtoubohshthe(:oundl of States. The considern-
tion of the Bill was postponed on the §th May, 1975 when the Committee
:;okwﬁeneeo!SMPG Gokhale, Secretary, Lega)l Affairs, Ministry
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& Sarvashri Somnath Chatterjoe and it Gupta were invited to
give their views on the provisions of the Bill. attended the sitting.

T. After hearing Sarvashri Somnath Chatterjee and Indrajit G
mcmmmmmmmmfmmmm?&s
sitting. ¢ ia s amel

Recommendations

8. The Committee recommend that Sarvashri Madhu Limaye and C.
be permitted to move for leave to introduce their Con-

K. Chandrappan
stitution (Amendment) Bills.

New Deum; i G. G. SWELL,
January 6, 1976, f Committee on Private Members’ Bills
Powea 16, 1097 (Seka). . . end Resolutions.
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